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The same day Shri Gupta raised the matter
in the House also. On the, 22nd December,
1977, he again raised the matter in the House.
And he has done so today also. The notice of
the. alleged breach of privilege raises two
issues, namely:

(i) That the censor's guidelines in regard
to Parliamentary Proceedings were framed
after obtaining the clearance and approval
of the Speaker of the Lok Sabha and the
Chairman of the Rajya Sabha; and

(ii) that a room in Parliament House
was set aside for this purpose for use of
the censors.

As far as the Chairman is concerned, |
would like to state that the Chairman did not
receive any communication from any
Minister seeking his approval or clearance to
the, guidelines in the matter of pre-cen-
sorship of the Rajya Sabha proceedings. So
far as the allotment of a (room in the
Parliament House for' use of the censors is
concerned, | may add that no room was
allotted by the Rajya Sabha Secretariat for the
purpose.

The Loader of the House who spoke on
December 20 stated that he, had already
addressed a formal communication to the
Speaker, Lok Sabha, drawing his attention to
the particular paragraph in the White Paper.
As per the direction of the Chairman, an
inquiry has been made from the Lok Sabha
Secretariat in the matter.

SHRI BHUPESH GUPTA; There is no
operative portion...

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2.30 p.m.

The House then adjourned for
lunch at twenty minutes past one of
the clock.
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The House reassembled after lunch at
thirty-three minutes past two of the clock
[Mr. Deputy Chairman in the Chair.]

RESOLUTION RE. DETERIORATING
LAW AND ORDER SITUATION IN THE
COUNTRY AND GROWING
ATROCHTES ON HARIJANS AND
OTHER WEAKER SECTIONS OF THE
SOCIETY AND CREATDXG AN AT-
MOSPHERE oF cONFHIJENCE AMONGST
THEM—contd,

SHRIMATI HAMIDA HABIBULLAH
(Uttar Pradesh): Mr. Vice-Chairman, | have
already moved my .Resolution and in support
of that | want to say something,

A few months ago, the top leaders of the
Janata Party have reiterated their call for a
total revolution. Sir, the common man must
certainly have understood that the slogan
'total revolution' meant food for the hungry,
clothes for the naked and houses for the
homeless. But the achievements of the last
eight months show that the country is going
in the opposite direction and the revolution is
neither total nor partial. This confirms our
fear that those whom the people swept into
power are neither of the people nor for the
people. Sir, 1 am reminded of a couplet by
Igbal:

‘Fg a1 378 {feq 91 AT TE E 4T |,

HIT FIT ST (F F51 gFATT AAFIE |

Sir, they do not know anything
about revolution. They have talked
about revolution...(Interruptions)....
Sir, | place this Resolution before
the House with a very heavy heart.
The chaotic economic condition of our
country, the growing indiscipline in
colleges and schools, the marked rise
in prices, together with the fast de
teriorating law and order situation,
the continued  atrocities on
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the Harijans and the weaker sections of the
society, are all matters of great concern, to all
of us.

Sir, we all remember that more than eight
months ago, this Government came to power,
this Party came to power, having announced
its intention with great fanfare, assuring the
people of solving their problems of
unemployment and poverty, and if the people
had been given freedom from want, we would
have welcomed it. But. instead, it seems that
those people in charge of law and order have
abandoned all social obligations. Granting
freedom to anyone, whether he be or be not an
anti-social person, a dacoit, a murderer, a
thief, a smuggler or a blackmarketeer is not
good and in such a climate, a law-abiding
citizen can scarcely go unscathed. It is a well-
known fact that if one reports to the police,
more often than not, the case is not registered
and even if it is registered, then it is not taken
notice of. Sir, this state of affairs reminds me
of an Urdu couplet again:

“formaT T AT AR § 99 9T,
AT AT AT T Fgh @ T 1"

A A1 a3 AR (FC 9, T F4T 1 7

While talking about freedom, I would like
to say, Sir, that it is quite clear to all of us that
the Akashvani never gives any news that is not
favourable to the Janata Government. In fact,
it goes so far that it suppresses news of public
importance like the news about the Kanptir
Swadeshi Mill tragedy of the 5th December in
which 40 people were killed. Is this freedom
of the news media? Of course, all the
newspapers and the Akashvani are free to
highlight the news of the Shah Commission,
can condemn the former Prime Minister and
the former Government as much as they can
and, in fact, as much as possible. Therefore,
this Government is being
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termed as a Government for inquiry
commissions and of inquiry commissions.
While the faults of  the previous
Government are being highlighted, the present
murders, saboteurs and others are given a free
hand to carry on their activities. Just examine
the conditions prevailing in Delhi itself.
Under the very nose of the Janata
Government, only last week, Sir, it became
known that the number of stabbing cases
arriving at the Jayaprakash Narayan Hospital
was ien times the number of those arriving in
the corresponding period of 1976, not ten per
cent more but ten times more. The ghastly
tales of the gruesome murder of the innocent
people like Mrs. Sawhney and her servants
and Mrs. Khanna, the wife of the ex-Judge of
Delhi, are too painful to be repeated  here.
But the present condition seems to be like
the peace of the grave and the security of the
devil so far provided to our innocent people.
In  almost all the States, where the
present rulers, who call themselves the
Janata  Party, are governing, chaos rules, fear
is beginning to stalk the land. No woman
feels safe to move out alone. The party bosses
are not the only bosses for all to fear; their
relatives and henchmen also  prevent the law
and order machinery from working.  Only
the other day, Sir, there was a Statewide stir
in UP because the member of a Minister's
family slapped a constable on road duty.
When the police tried to act, it was they who
were proceeded against through the higher
government machinery. We tried, for
Government's sake, to examine the
regrettable riots in Lucknow, Kanpur and
Banaras. But, one of the Ministers,  well
known  for his abnormal and rather rude
conduct even before he became a Minister,
prevented us from speaking on behalf of the
people in whose name we hold office. He has
shown that politics is to him anything  but
responsibility to the people. That is not
surprising. But what is surprising is the massive
efforts of this  Government and its henchmen
to play down the tragedies
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of Lucknow and Banaras and to pretend that
very little, if anything, had happened. We can
assert here, Sir, without fear that hundreds of
people have died and many more injured in
these three cities. You may put on a pious look
and quote figures, such as eight and four
kilied. You may think that you are fooling us.
You may fool some of those who live in Delhi
or the States which you govern. But | ask you:
Are you fooling the people who live in those
places where the tragedies have taken place?
Will the people of Banaras, Kanpur and
Lucknow believe you? Will the people of
Delhi, UP and other States go on taking you at
your own valuation? Lucknow has given you
its reply in no uncertain terms. In spite of the
free exercise of distortions by the All India
Radio and the Door-darshan and in spite of the
clear breach of rules whereby no electione-
ering is permitted on the eve of the poll, in
Lucknow, during the recent elections, the
Akashvani and the Doordarshan were utilised
by the Janata Government in support of the
candidates on the eve of the election.

This | say with full responsibility, Sir. We
are standing up for the truth, giving a gesture
of friendship. To our heterogeneous and self-
satisfied friends sitting in the treasury
benches, we are reflecting to them the voice
of the people that clearly says that matters are
slipping. It says: They are not able to govern
under the rules. It says: They must remember
what Shakespeare wrote. "The fault lies with
us and not with our stars, dear Brutus". Why
not hold proper enquiries on real problems?
Can the deaths that are taking place be washed
away with waters of indifference and the
denial of information being truly and
faithfully reported to the people?

Sir, it is true that my party has lost the
eiection in the northern regions but, after all:
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‘e & g G SR AT °, 98 au
Far fadh it 9241 & a= 944, I
foy 358 "

The last Government did begin to
give land to the landless. It did pass
legislation to free bonded labour. It
followed this up by measures for
seeing that these were implemented.

Obviously, the orders were to streng
then weaker sections.  This meant
lhe obligation to restrain the bonders

and the previous owners who still are

the  more  powerful and influential
people in their locality.  Anyone
sincerely  wishing to carry out such

a plan will have to see that its imple
mentation is carefully supervised. But
the  Janata Party had shirked  that
duty. Devi Lai in Haryana is more
interested in removing Saroj, his
‘bete noire', than in winning the co
operation of Jat land-holders to hand
over quickly to  Harijans. In  Bihar,
the massacre of Belchi will for ever
loom as a shadow of shame over the
Janata Party's heads. In XL P., the
same disregard of realities of problems
has given a free hand to local poli
tical ruffians. This is not surprising,
for the very base of many of the hon.
Members is the support of the caste

crazy careerists. Take the seats
chosen for the Chief Ministers  of
Uttar Pradesh, Rajasthan  and Bihar.
Their analysis will show you clearly

that it is not because the party of
the  last  winning  candidates  were
particularly popular  there. The
principal guiding factor is the caste
composition of the constituency. The caste
and near caste of these candidates being
predominant, the seats have, therefore, been
allotted. So, when tribalism is uppermost, we
can scarcely except such people wedded to
these ideas to help or to save. Every indication
is that groups and tribes will thrive. So we can
say that the break-up of the rural areas will
increase and the down-caste will be further
cast downwards. Bitterness and strife will lead
to violence and loosen the ideas of respect for
the arm of the law. This is exactly what
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happened in Hardwar. as soon as the Janata
Government came into power in U. P. The
well-to-do landlords of that area just started
grabbing all the land that had been cultivated
by the poor Harijans. When the Hari-jans
showed resentment, they were beaten up
mercilessly and reported to the police. The
police would have taken the side of the
landlords, but luckily, some MLAs and their
friends saved the Harijans from further
punishment.

Even the ~ Minister,  Shri Mandal, has
had to confess to 215 cases of murder of
Harijans since the 1st of March, 1977, and
also to 166 cases of rape during the same
period.  These we may accept as normal
Government understatements, to which we are
becoming accustomed. But even by
themselves these figures are enough to
horrify us. Of the 215 murders reported,
13 are from non-Janata governed States,
the remainder 202 are from under Janata rule.
Of the rape cases, 14 are from non-Janata
States and the remainder of 152 from under
Janata party  oppression. We can quote
murders where the police who came, have
gone back without doing anything. There is
not a district where crime Is not going up.
But I will not ask the Government to quote the
official figures. They will, | feel certain, be
modified for consumption by the House.
But, Sir. we live amongst the people; you
must remember that.  There is one district
where the average number of post-mortems on
corpses coming through the police average
two to three per day, but the official
statistics  indicate that the whole State does
not show that figure. On top of all these
daily murders and atrocities, we witness the
death of hundreds of our  people through
railway accidents. There have been 515

railway accidents, according to the official
figure and according tothe Minister of
Railways  who has stated that no less than

seventy accidents are due to

another

sabotage
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clear indication of the rapid breaking down of
the law and order situation.

Sixty universities of India are shut for one
reason or another. Violence has broken out in
most. Just 40 miles away from here, Meerut is
one of the recent casualties through violence
where heads of youths have been broken in
confrontation ~ with  the  police.  The
incompetence and misjudgement of this
Government is more dangerous for the future
of India than in any other sphere because it is
destroying the souls and character of
tomorrow's leaders. There is no longer
premium on brain power in these institutions.
Premium is on what you can get away with
and on the extent of it. | would appeal to the
Government that if they can't find employment
for our youth, they should at least safeguard
their mental and educational progress. The
sum total of this massive incompetence is
shown in the ostrichlike hiding behind the
name of Gandhiji. Therefore, what we all
know to be the Home Minister's personal
philosophy is now called the Gandhian eco-
nomic philosophy because it has been adopted
by the Janata Party. Their economy will
perpetuate want and leave India backward. It
is no use thinking that any economy can, in
the 20th century, run on, leave alone grow on,
the leadership of a rural economy. Industrial
economy is the hallmark of the industrial age.
It was the Industrial Revolution that gave
England's rural sector an enormous fillip.

If they persist in their present power of
pseudo-economics, the Janata Government
will lead the country to ruin. The export
volume and the foreign exchange balance has
come after years of effort. Not only will the
Government be setting the hand of the clock
back, they are already undoing what has so
wearily been achieved so far by the Congress.
Many factories are already closed. The public
sector is in the doldrums and the ghastly
sequence of events in Kanpur.
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which is totally anti-workers, is before our
very eyes. The gloomy, picture, therefore, is
that on the one side there is the misery and
starvation of the workers and on the other side,
there is the falling of production. To sum up,
far from giving us hope of "Freedom from
Want", more and more people of the low
income are going below the starvation line.
Rising prices are getting out of hand. Necessi-
ties of life are gradually becoming out of reach
of most of the population. Road transportation
vehicles, because of the chaotic distribution
system, are standing about for lack of demand.
The law-abiding citizen is hoping against hope
that something will be done to restore his
confidence, but there is no silver lining to his
dark cloud.

Mr. Deputy Chairman, Sir, one of the
constituents tagged on to the ruling party is
the Muslim Majlis. It fights its election
on the basis of protection and equality
of minorities. It had, for some  unknown
reason, said that if it is returned to  power,
it would see that Muslims were properly
given a full sense of security. It promised
jobs for the unemployed Muslims. It also
said that it would see that Urdu
would be made the Second Official
language in several States. The party's
third emphatic claim was that if returned to
power, they were definitely going to
establish the minority character of Aligarh
Muslim  University. As far as Urdu is
concerned, the Congress has never accepted
the fact that this is the language of the
Muslims.  The Urdu we know has been
the lingua franca of the entire Indian
freedom  struggle standing  above caste,
creed and religion. Itis on that basis
that  our secular demand is based on
wanting Urdu as the second official
language in  several States. Those who
com-munalize it denigrate their own
country's cultural heritage. Those who deny
its general image only retard the progress. A
large section of their own countrymen,
pronounced amongst such people are
the hon. Ministers of Home and Health,
Leaders of the
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Government supported by the Muslim Maijlis,
realise the importance  of Urdu. We know
that no one realised Urdu's importance and
rights ~ more than Mahatma Gandhi. That is
why he clearly laid down and reiterated that
the lingua franca of free India would be
'Hindusthan' in  two scripts, Devnagri and
Urdu. He wanted a language for the
common people of India, people of the bazaars
and streets and the Defence personnel. He
realised the chasm growing between the
scholarly and the ordinary people that would
become visible. One of the main reasons

for growing regionalism today s the
imposition of difficult terminology  and
distortion of language, beyond the

convenient comprehension of the masses. But
what would be interesting to know is how
effective our friends of the Majlis, concealed in
the Janata conglomeration have been in doing
anything at all to fulfil their plausible promises.

Sir, the information media is being totally
misused and the Press is also completely in the
hands of millionaires. They are helping to
suppress the realities and keeping back the
information on omissions and commissions.
Enquiry commissions are throwing up all kinds
of information of a sensational and insinuating
nature. These also help to conceal the stark
realities of life around us—problems of the
people and the outbreaks of communal
violence. These are for what the Commissions
of Enquiry are required. Sir, all this reflects the
incompetence and the absence of dedication in
the ruling party. The composition of that party
is not only of contradictory elements but it
does not reflect a sustained historical connec-
tion with the freedom movement to which our
greatest leaders were dedicated. No wonder the
caste system is growing apace in the body
politic of this country. The Janata Party is
fanning its members to keep itself

warm.

Sir, much of the good that the last
Government did is being intered deeply so
that the evil that the men do will live after
them. In this environ-
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merit, the salaried class and the civil servants
are demoralised and feel unhappy together
with the lower classes, castes and categories.

Sir, death is not only stalking the people
in the streets but sudden death has followed
them to their homes and on to the rail roads.
One of the Janata Party  Ministers has
publicly boasted that he had a hand in no
less than 53 railway sabotage incidents in the
past. Therefore, 70 sabotage (incidents in
the last eight months is a natural consequence
of their own past deeds. Sir, does it not
look as if the policy of the Janata
Government is to justify everything which
they do, but if the same is attributed to the
former Prime Minister or the former
Government, it becomes a crime? Sir, on
the 7th of December, Mr. Justice Shah
said  to the former Haryana 1.G.P., Mr. S.
S. Bajwa, and | quote: "Are you aware that
under the Motor Vehicles Act, trucks
cannot be used for transporting human
beings from one place to another? Was it
in  your knowledge that this was being
done? What action did you take?" Sir, the
reference was to the public  rallies held
all over Haryana in support of the
former Prime Minister, Mrs. Indira
Gandhi. But on Friday, the 23rd
December, Sir, hundreds of trucks drove
into the capital again from the neighbouring
States carrying thousands of people.  Sir,
was this not a violation of the Motor
Vehicles Act? Was  this gross violation
of law justified because it was to celebrate
the Home Minister's birthday?

Lastly, we are observing with a sense of
depression that through the incompetence and
maladministration of this Government, the
whole nation stands on the brink of a
disaster— disaster by famine and disaster by
discontent and chaos.

Sir, 1 am again reminded of an Urdu
couplet:

‘wfT g7 T T grwm § QAT WA,
ara s a1 236 ara d DT wnEt 1
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Therefore, | appeal to the Government to
take immediate steps to restore law and order
in the country and to create an atmosphere of
confidence among the Harijans and the
weaker sections of the society. Thank you,
Sir.

The question was proposed.

St ®wEqArg W@ (IAT 939)
WETOG IYEATIT  WRIET, IE WY
ey TAY & W W F g WAT Sy vy
fag it 2 @t wg st =ifan = ifE
TENF WE HATAG W 4g W< F12, G oo
3T AT T TEAT & WT 39 & a1
#r 2w F Ta glewdi a0 furadt @at @
9T 25 ¥ ) (Interruptionsy W15 @I
UG HAT & | Iw & & AT 4% | Aaw
wEr A AT Higw w1 @Ar 9w |
g wEY wdr s fug ot fw 5w F
Aqea | WIS 1L AW A ASAI 81 Al 8§
T FATET AT WIH AATZHUIE | 57
F1 wET Tga AnfEw

MR. DEPUTY CHAIRMAN: Now Shri

Khurshed Alam Khan to move his
amendment.

SHRI KHURSHED ALAM KHAN
(Delhi):  Sir, | beg to move:

"That in line 4 of the Resolution, after the
word 'society’ and before the words ‘this
House', the following be inserted; 'and also
taking into consideration the role played by
the police and the PAC in the recent

disturbances'.
The question was proposed.

MR. DEPUTY CHAIRMAN: The

Resolution and the amendment are now open
for discussion.

St |WIAIT AW @ S
W8 W WA A (% g S AT A
TASTH TTH A1 & 96 (o0 o1 55T
& art gfew, wore @8 FTT5 AT ST
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Iu%! FEd, dfEA G w7 St
wF Fifar | s aw qfadat w1 qfa
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& £ 1 gerd | o Al
0% I EAY | sAar ard F fer 2
g frae at wve gfomi & warg &
fag 7 G | gfewAl #7 4=
ORI FT FATS T AA0HT W T T
AT Fgar g i e & wrg afe =g =
AL AT FAT ST | R qg Av Faar
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SATH F4G 94T W AT wigw
SAFEAT. F AGAq F1 HIfwwr T4 AW
IEEE A6 & 7% GO A q A0 AT
Trafa® /e qv, afae atv av "1
arfas dic 9T 9% 93 g0 &, T 93
FOHTH EWAT AW AR | TATE |

5t wae sar  (fFze) @ 9w
AT WEIRd, gfiodi, wArfaartadt
AT FAAC & % AW AT HeTHeF
TAIE F FAT q@ T FATAU B
7 Feq @ famfes 7
SHRI K. K. MADHAVAN (Kerala): Sir, |
am on the panel of speakers. You should have

called me. Otherwise, there is no use of
giving my name.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Mr. Madhavan, two persons
from the Congress Party have already spoken
and so, | have to call a Member from the
other party. Your name is there and so, you
and others will be called later.

i WeqATq VA @ WEH FT-
aaeqa wgied, #w qaq faife
T
SHRI HARSH DEO MALAVIYA (Uttar

Pradesh); Sir, you have to call Mr. Madhavan
now.

SHRI K. K. MADHAVAN: Sir, | have to
speak now and you have to call me.

{1 wAAAE R 2 w1 2ed few
T |
THE VICE-CHAIRMAN (SHRI SHYAM

LAL YADAV): Mr. Madhavan, your turn
will come.

SHRI K. K. MADHAVAN: Sir, you are
resorting to the same tactics as others....
(Interruption)

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Your turn will come.
Please sit down.
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SHRI K. K. MADHAVAN: You should
have called me. | have to speak. Otherwise,
there is no use in sending my name.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): | am requesting the
honourable Members to limit their time and
to confine their remarks to as little time as
possible because there are many speakers.
You will also get your turn.

SHRI K. K. MADHAVAN: Sir, | am No.
2 in the list. What | can do now?

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): Your name is there. | know
it. Butwhat can | do?

SHRI K. K. MADHAVAN: You are
pushing me backward. You want me to
remain in the back bench only. Do you.want
me to remain backward also? | have to speak
on beholf of my party. 1 should have been
called first.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): You kindly ask your party
Whip.

SHRI K. K. MADHAVAN: | think

..here is no use sitting here if this is the
position...
(Interruptions)

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): | cannot help.

SHRI K. K. MADHAVAN: Previously,
you were monopolising the entire time of the
House.... (Interruptions). Now, | am not being
called.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): Your name is there. Mr.
Madhavan, you are a senior Member and |
would request you to abide by the rules. You
tell your Whip that your name should be kept
first. The Chair does not come into the
picture at all. Your name is there and | know
it. Your turn will come.

=5t QY 9W@: ITTATTA HE 1A,
& wg w7 ar fr g, swen
& @, wfenfeat ot weEwrs
WA & FAT AFA Z0 ACATAL A A
FOAF AT W A addt aw g g,
A qEAE AT, § AR O a9EA
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FIAT § AT S0 GEE FT qAWAA F@
FC oIS Al w1 1§, 3w faa-
fae & 3@ a=i 1 fow w7 =war
g1

wAN TEA A1 § HEE & A AA b,
A TAT W R AEAT qE TS HA
7 oF ww & fawfasr # fafas s@m
fea v et o & & 30 wAAT
7%, frewr 8 wdmi ¥ fams gfesmt
Tz g%, faadr gfeem ot o
TACHIT GAT, TA AW F TR
St qen faw &, § 9wl W oAgi A
F7AT WA § | 74 § 5 g 215
gfvwdi %1 gard %1 7€ 71T 66 oM
Bl & FC Fwe fFar . wi)
THHN TOAAT AV T qA7Z 2
Hrer # &1 g gE Wi 3 wWiwEil 97
FaeRe gun, fage # 24 gfewdi
¥ gamd g§ W 45 gfeew wEl
T7 FATHTT AT TS H 18 FAH
5 W7 4 |WITal & FTL AL G,
ghoamm @ 4 gy gf WiT 3 Wial 9%
AT FAT, FAET H 6 AT TR
AT 2 WAl ST FAeT g,
G 2 g gf Wi 2 ot
AMHTE AT | WeA WAW H 33
Zeamg, g AT 32 WAl 7T AAH,
R § 13 g W7 9 Wil 1
FATHTT, GAF H 8 g AT 1 HIv
97 AAEHTT, IHL 939 H 102 FAQ
g W 61 W@l 97 F@rem e, faarse
wad # 3 gfram wivEl a7 aarene
afwearg i a7 gfewAt 7 gend g€
TR AL ZAAT § UF ZAT g HT UF
AATHTL GAT | Tg AiHe &z 794 T8
wHY A grev A war § fau gy §) Aiwe
i T & a8 aede wah & afE
7g e el @ aer dw & faw,
fft ot s & foo 23 & o A
arm g 1 wfew awafasar ag 2 &
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q AT JATA T T8 2 AN AZ TAHTL
AZL AT FT ALE TIA 4% F7 #F 67, F7
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FLIETE | SO 9FA AT WA 7 AT
A3 T WA A7 A7 FEATL qET
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W § @ qE@ gEAW T R A
FE AR wa o fgwer o aar
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oI Ia% waFT 1 a9 § 39 9T ar
g0 g WA & faw wo AfF gw
faeft 7 ava Ao F for Y st | safe
& g o ard it gfeom &, i
A F1 dtg au ¥ afafar 77 far 2,
F ot adr wfgwT wgd § 91 7 A
farg w2 ara gfoa & & WT 4 uF
ddafas waar 2 1 419 a9 ddarfaw
WHAT &g T T IO6 AT I7av A7 M5
T I 13 THT FL AA] H 477 T
faam war | et qATE W wAT A=
A froomoe fag 10 i & 9
ZIA AT R § IA% Wg 61wl
FJYT FT =A< (a0 @ E | S
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s % avg faerars e oo 0
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THIO 1T AT T@A F T TG0 T |
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adl fr fam @Y 07 7 50 w7 ger-
T E R & T afwt & qad g gy
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# 77 AT GE AT F AT &
az S AT F AW E, w2,
afg eanft § 1 ag awe € fr oag
AT AL FATET AT § wAfau
WA FART AT AR F AT W F
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AT A6 A AT 7T 4T, WO 420 &
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I FIT GAT HIT IAFT A1 FBAT
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Frtegt 4 fzar ar 5 ag a1 wooasHt
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az afn  wfei w17 e w9 a1l
&1 qawt a1 fagia gfeawi, wiv o9-

4 P.M.
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e 5 Forer 0 gfesm g F 37
st qfer s ST gear & e
Fawdr oy, agr ¥ abedy, @@ &
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F At Frawe fqaE g ar awt
i o WL 3AF AR FE HIEL
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Fame qentwar q g 3 47 7 AT
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4 EWAT FIA ATAL A1 9FEA T R
ZHAT FIA ATAT A1 HIZ FT 1@ § AW
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T FATATL 2 FTAW W BT 2 | 9
fegmmd 7S A EE) M e
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zafan fx 7 afewdr €@ a7 § 9
&, 3T wHiET Fw A, aeEl o a0 ¥
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FL@E
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AN, AR aAFF AN AT Fow fow
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T ST A AT e ST A,
arg ag qev g ar gfaw aferd
a1 @ wifae &, wa & fawrs FeaE
T wrfgw o @er AT g
Tifgy | AR 77 7@ dEqT | FAALA
FT Frr F WX AF ANGq (F IV 6
qrq FF A E AFAT g | gAY aE
ug o sredy @ fF gm & wg @ o 59
FEEH qTAE N OEY § IT B E
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AT qZAT 41, 4T T AT A AT 9-
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fao faom #2 fazr s@ 3@ 97
aifs wdF & 3 @ qgt W F7
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H’I{ﬂgﬁrmg W A% WHIT

wqF % & a7 a§  dg wEAraEt
% %o 1 fawre @ @i 6w 3w
far werfrem w1 ag@a ¥ fag
AT FHAT 9T qERD & AW
sznm | wfFT smar 9@t A
SRS RSN S IR E ot - T £
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FAEr g 39T wama g fa faw
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SIAAT AT GIFET SH IAR A
AR, IT FTAAT BT AZTAAT T
SHAT GET & F4w F qarfaw /T
wi waa § f& wv qfw
AT T FHA WA TF F @eTE 0
9% TG -q qg TOET G g
FAAT FT FEL FEAF, ITT G
FLA-FT Ag0 & | AG IA F AL
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wgr, afew 73 9% 3T F /T FA
w7 oA, R A W § o R A
AT AE AT 2 A9 a% 3T A
WETEAT K WA W IW K AR A
ITATE GAFT ATAT & 1 I FT AT
A TAAT 9% | WT wew +E 2
I K g | TfAT WIT SW W
FA-A & wrr feman & AW
FOAT § a1 9 A9 TAT FEA W0
oRA # AT % AT 9EG f
fe @zwd 470 ¥ WiT @EEd
sfefari & S afmi 2, s &
wage &, @ wda &, st A
feare & OF @Wf ¥ F9 %7 W
faa fadin =@z 1 [7 HT F9
F far fauw faw @@ s o
wn (77 391 % feama & @i
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wEAA ¥79 § fr owt 9 sEw far
g =t faars wrarar 3or ¥ fom
WA F FEA W AEEC ALl
T oA wE | IT I FH AN
* fammw &% g, 7 9w 7= gt
a4 qF A W W gw Fma
WA T A FE T

W oW WAl & owd § e
WM FEH FET E ) O o

SHRI K. K. MADHAVAN: Sir, | have
been in this House for nearly one year and
nine months during which period, the present
speech | am making is the sixth speech, if |
remember correctly. Among the five
speeches that | made earlier, one speech was
of one minute's duration. | point out this fact
just to show the serious injustice that has
been done to me from whichever quarter it
may be.

I do not want to say much about the
atrocities on the Harijans in detail. After the
present Government came to power, the
atrocities started from Bel-chi and the latest
one, to my knowledge, is at Khanjewala under
the very nose of the metropolis of this
country. At Khanjewala, | understand, the
land that was previously distributed to the
poor landless labourers, was going to be
usurped by the land-owners and the press men
went there. The press men were intimidated
and threatened because they happened to
write the truth about the incident, and the
Government also would not give protection to
the press men. What does it mean? So, from
Belchi to Khanjewala, it is the pilgrimage of
reaction; it is the pilgrimage of atrocities from
the land of Budha to the capital of this coun-
try. It was an unholy pilgrimage of atrocities
on the poorer sections of this country.

I was very closely listening to the speech
of my hon. friend. | think his name is Mr.
Varma, in the ruling party. It seems he was
himself confused on
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the issue. If he was not confused on the issue,
he was mischievously twisting and confusing
the problem.

Sir. on going through the Resolution, we
find there are two issues. One is the
deteriorating law and order situation and the
other the increasing atrocities on the Harijans.
That being the background, the Resolution
demands that the Government should take
immediate steps to restore law and order in
tris country, that is the Bret point, and number
two is, to create an atmosphere of confidence
among the Harijans and other weaker sections
of the society, including the tribals. This is
the essence of the Resolution. | do not know
what was the purpose of the hon. Member, on
the Government side, to confuse the issues. |
think it was deliberate. He was making a tall
talk about administrative reforms, as if the
Resolution relates to administrative reforms.
Precisely, the Resolution deals with
something concrete, and he escaped that issue
very cleverly. Mr. Varma, you are very
clever; but we are equally clever; we can
understand your cleverness or your mischief.
Now, there is one redeeming feature. The
Prime Minister, the other day, made a
statement that he has a five-year plan to
annhilate totally the sin, the shame, of
untouchability from this country. | wish him
good luck. He has also said that he is
prepared to join any group of satyayrahis to
observe a satyagraha, in a non-violent
manner, against this untouchability. | am
surprised to see that the Prime Minister of
such a big country, instead of promising that
he will do everything in his power to fight
this reaction, says that he will join some
satyanrahis, as if it is going to be a jatha of
satyanrahis or Sadhusnmaj.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI S.
D. PATIL): Law alone is not
sufficient.

SHRI K. K. MADHAVAN: | understand
that much more than you.
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SHRI S. D. PATIL: Comparisons are
odious.

SHRI K. K. MADHAVAN: | am coming
to that. Why should you overshoot? |
have just begun.

Another thing is, untouchability alone is
not the main cause. | have got a copy of a
letter which | had received from a body of
which | am a member, | mean, the All-India
Harijan Sewak Sangh. This was a letter writ-
ten, to Mr. Shyam Lalji, President of the All-
India Harijan Sewak Sangh by the Father of
the Nation. The letter was written on 27th
July, 1945. Gandhi-ji says like this. | quote:

"If untouchability has to be eradicated,
casteism must go. My view has been made
clear in the preface to my book, 'Varna
Vyawastha'. | would like to say that the
caste system, as it exists today, in the
Hindu religion, is an irrational concept and
has lost all the relevance in the present
time. It will only hamper the growth of
true 1-Imdu religion and if Hindu religion
and India have to survive and make pro-
gress, it is imperative that casteism should
be abolished.”

This is an extract which Gandhiji himself
quoted from the preface to his book. "Varna
Vyawastha'. | think no bigger authority is
required to establish the evil consequences of
casteism. Now, after 32 years, casteism still
prevails. Last year, when the Constitution
Forty-Second Amendment Bill was to be
discussed in this House. | requested the
Chairman of the Drafting Committee to
include a provision to prohibit casteism. Mr.
Swaran Singh of my party, my leader, said
‘My dear gentleman, how can you prevent it
when there are reservations? | told him on
his face that he was mistaken. Casteism is not
because of reservations. Reservation is
because of casteism, to counteract casteism.
It is the conse-quence of casteism. That is
why a provision to prohibit casteism did not
Pnd a place in the Forty-Second Amendment
Bill. Even if there had been such a
provision in the Forty-Second
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[Shri K. K. Madhavan] Amendment Bill,
yesterday, that would have been guillotined
with the support of my own party. That is
another story. What is the position now?
There is more reaction in Government. Dven
the mass media in this country has been
misused by the Government. Last July | had
an occasion to witness a TV programme -
where a feature on Harijan atrocities was
being presented. Strangely enough, it was not
the Beichi incident that was presented, it was
some incident in some Congress-governed
State. The Ministry of Information and
Broadcasting dare not present a picture of
what happened in Beichi which is the most
glaring incident.

See, what happened yesterday. My friend,
Shri Kalp Nath Rai was squatting here. That
became the news in the Press, including the
Samachar. | raised an objection, a legal,
lawful, constitutional objection to the intro-
duction of the Press Council Bill. But what
happened? This was blacked out by
Samachar. By the time our friends made a
statement and walked out, the hon. Minister
straightaway got it introduced in the absence
of our friends, and without a quorum. |
underline the word ‘quorum’, Sir, with all the
legal implications.

Then, | remind you of certain things also.
Every political party leader is speaking about
atrocities on Harijans? Let us believe all of
these people. What is the sum total? The sum
total of this is that it is accepted that the num-
ber of cases about atrocities on Hari jans is
increasing day by day. That is the simple fact.
That being the case, there is nothing strange
when no less a person than Babu Jagjivan
Ram, who was addressing the Conference of
the All India Depressed Classes League at
New Delhi on the 7th of this month, stated
that a non-violent voluntary force, Nirbhav
Sewa Dal, should be created to fight those
atrocities. Pie is the "Defence Minister. So, he
exorted th, people to defend themselves, as
his
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Government is not prepared to defend these
unfortunate people. | quote the press report;

"The Defence Minister referred to the
recent incidents of alleged atrocities on
Harijans and said, he did not want to enter
into the futile exercise of increase or
decrease in the number of such incidents,
but even one such single incident of
atrocity on Harijans was enough to make
the whole nation feel concerned."”

| was saying that the incidents of atrocities
on Harijans are misutilised at a political stick,
different political parties try to beat one
another. My friend on the Government side
was speaking that this issue should be treated
above party politics. | was listening to him
very carefully. What was he doing? He was
extolling the exploits of Choudhuri Charan
Singh, who happens to be the Home Minister
of this conutry. What is the relevance of
exploits of Choudhuri Charan Singh to this
Resolution? Was he himself not taking party-
politics into this? And he makes a somersault
towards the close of his speech that we have
to rise above the party-politics. We have
commonsense, we know his political jugglery
and the jugglery of words. There is a couplet
in Malayalam, which you may not know but |
shall tell you the essence of it. In the open
conferences, they speak very sweet words and
they talk of equity and justice. But in their
heart of hearts their intention is to stamp the
backward people further and further. This is
the Malayalam couplet:

"CHINTICHTDUNNELIMA KANDU
CHAVITTIYAZHTHAN CHANTAT-
INAI  SABHAKALIL PARAYUN-NU
NYAYAM".

My friend, Shri Lakshmanan, may be
knowing it. This poem was written 50 years
back. But that is the mental attitude about
casteism even now. After that, India became
independent. We accepted a very good,
democratic Constitution. That Constitution is
notonly a framework of law, but a live
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institution to enrich ‘this country. To
accelerate the progress of this country, it has
to be given a social content Dr. Ambedkar
insisted on giving a social content to this
Constitution in its functioning. This is what
he said in the Constituent Assembly while
presenting the final draft of the Constitution
of India. The Constitution was accepted on
the 26th November, 1949. Just a day prior to
that—on 251h November—this is what he
said. He sounded a note of warning in the
Constituent Assembly: "On January 26, 1950,
we will have equality in politics and
inequality in social and economic life". |
would like to underline the word 'inequality’.
Then he goes on to say:

"We must resolve this contradiction at
the earliest moment, or else those who
suffer from inequality will blow up the
structure of political democracy which this
Assembly has so laboriously built up™.

That was a great man's warning, a word
of caution to the country—it was not only to a
particular party. Luckily, we had a great
leader, Shri Jawa-harlal Nehru, who did his best

in spite of  opposition  from within his
own party and outside. He  somehow
managed to do certain things. He made
plans and implemented  them. These
included the  welfare  of the backward
people also. And that was continued by his
daughter,  Shrimati Indira  Gandhi.  After

this Government came to power, what
happened to the 20-Point Programme?
They may have some small reasons for quarrel
with Shrimati Indira Gandhi, the former
Prime  Minister, but how can they quarrel
with the 20-Point Programme?  May | ask
where does the 20-Point Programme stand
now?  Are you not going back to the earlier
centuries? That is the present position.
Nehru attempted to give life and blood to the
Constitution ~ of  this country. After that
Indira Gandhi was bold enough to make
suitable amendments to the
Constitution during Nehru's  time  he
made amendments.  One of the earliest
amendments was to nullify a judicial
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pronouncement of the Supreme Court. That
pronouncement was in the case of
'‘Champakam Dorairajan vs. the'State of
Madras where reservations for Sche-ruled
Castes and Scheduled Tribes were nullified by
the highest judicial body of this country. Is it
not a matter of shame? That being our experi-
ence, both the Houses sitting together, passed
a certain amendment. One of the amendments
was that the Constitutional Amendments
should not be touched by the Supreme Court.
(Time Bell rings). We have deleted article 366.
I would remind you. .One minute more and |
will close. Only one point more. Sir, an
eminent poet wrote in Malyalam that
formalities and customs should change
because they are aid. You cannot tie up the
progress of the society by such old antiquated
-threads. If you do not change these old
customs you yourself will be removed. A
poet in Malayalam wrote:

KALAM VAIKIPPOYI KEVALAMA-
CHARA NOOLUKLELLAM PAZHA-
KIPPOYI, KETTINIRUTUVAN VAY-
YATE DURBALAPPETTA CHARA-

TIL JANATA NILKA MATTUVIN

CHATTANGALE SWAY AM. ALLEN-

KIL MATTUMATUKALEE NINGA-
LETAN

The couplet says that time has changed. The
threads of customs cannot hbld up a
progressing society. Change your rules,
otherwise the changing society will throw
you out. That is exactly what happened in the
Constituent Assembly.

One thing more about Nehru. We have
heard of de-Stalinisation in some countries.
But here reversely we are around a stage of
de-Nehruisation. A beggar came from Kerala
and found protection in the great man's office.
He was an anti-social element. Do you know
what he did. -Shri K. R. Narayanan, our
Ambassador in China, came from the London
School of Economics with a letter of
introduction from Prof. Harold Lasky
addressed to Pandit Nehru.  With the words:

"I think you will utilise his services to the
benefit of the country™.
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Shri Narayanan brought it to Pandit Nehru.
He wanted to meet Pandit Nehru. He had to
wait for months together because this
fellow—I do not want to name him—refused
to give him an interview with Panditji for
nearly six months. Shri K. R. Narayanan, is a
Harijan. That is the whole trouble. Now this
fellow has written something yellow. I do not
want to mention where he came from. What
did he do? What did he do here? How much
money did he make and from which quarter?
What is the story of this disreputed man?
Finally, this fellow was kicked out of Nehru's
office. Now, many years after Nehru's death
this fellow of a dog comes forward with a
tainted book, a yellow book. One is reminded
of a dog who was born in dirt. He came out to
squeeze out money and is trying to escape.
How ran he escape? He was born in dirt, he
lived in dirt and he revels in dirt. By any
movement and any attempt he makes he
throws mud on everyone else surrounding
him. That is the result of the book. I shudder
to think how much espionage work he must
have done, how many anti-social activities he
must have indulged in under the privileged
protection of Nehru under which this fellow
took refuge. 1 do not want to make any
personal remarks, but these are facts, facts of
truth and facts of history. Thank you, Sir.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV): Shri Malaviya.

SHRI N. H. KUMBHARE (Maharashtra);
Sir, what about my turn?

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV): After him.
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SHRI HARSH DEO MALAVIYA: Sir,
this Resolution naturally is receiving support
but, Sir, unfortunately in our country the
social disability which has been attached to a
vast section of our population has been a
black spot in our glorious history. I can never
forget it.

Sir, | always remember the treatment
which was meted out to Ekalavya by
Dronacharya.  Sir, you know that
mythological story. Ekalavya was a so-called
low caste man. He wanted to learn archery.
He went to Dronacharya, the guru of the
Kauravas and the Pandavas and asked him to
teach him archery. Dronacharya said, "No, get
out; you are a low caste man.” Then Ekalavya
went to the forest. There he put a moorti of
Dronacharya and began practising archery,
taking Dronacharya as his guru. In due course
he became a first class archer. One day.
Dronacharya was going about in the forest
with Arjun, his most pet and expert disciple
and there was a dog along with them. Then
suddenly a number of arrows came and struck
the d°g in the mouth. No Hood came out of it
but it started barfking. Then Dronacharya
wondered who the marksman was. Soon he
found Ekalavya and asked him who his guru
was. Ekalavya said. "You are my guru” and
showed him his moorti. Then Dronacharya
asked him for gurn-dakshina. When Ekalavya
asked him as to what he would have for guru-
dakshina. Dronacharya asked for Eka-lavya's
thumb. Then Ekalavya cut his thumb and
presented it to Dronacharya as quru-dakshiva.
After that. Ekalavya no more remained an
archer.

So. Sir. such is the treatment given to our
Scheduled Castes and Scheduled Tribes from
times immemorial. But | would not he quite
happy if our discussion of this problem in the
context of today is reduced merely to the
caste factor. Sir, it is not merely a Harijan
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problem. We have to look at this protean) In a
wider context, that is. in the context of the
rural iwoblem. In a general way it in
connected with the sties also, but in a
particular way the Harijan problem is a rural
problem. Even after 30 years of our indepen-
dence, after Gandhiji's great Harijan
movement, this problem remains a serious
problem. It is so because we in India have not
succeeded as yet in solving the land problem.
| view this Resolution in that; context.

Now, | would like to place before you
certain hard facts: According to the census of
1971, the number of agricultural workers in
India is 47.48 million. Don't forget that the
vast majority of our agricultural workers are,
by and large, Harijans, the lower caste people,
as we call them in the Hindu society. It is to be
noted that the number was 31.51 million in
1961 and 27.49 million in 1951. The pro-
portion of agricultural labourers has risen
steadily from 16.71 per cent of the total
population in 1961 to 25.76 jper cent in 1971.
The average annual income of an agricultural
labour household in India for the period 1950-
51, 1956-57 and 1963-64 was Rs. 417, Rs. 437
and Rs. 660, respectively. Though the erices
of agricultural products went up considerably
in this period and cost index went up very
high, the income of agricultural workers did
not improve. However, in 1976, the rate of
agricultural workers wages was somewhat
increased. It ranged from Rs. 3 to Rs. 9 per
day. It varied from State to State. But actually
the agricultural workers could not get the
benefit of increased rates in many places, as
new wage rates could not be implemented, Aie
to opposition of the vested interests. | will
come to that later. In such circumstances, the
agricultural workers have to depend heavily on
eensumption loan given by his em-ployer-cum-
landlord. The usual practice is to take a Bag of
paddy during the lean season when the prices
are the highest and to return the quantum of
paddy for the same money value
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when the prices are the lowest, rt is found that
for a maund of paddy that he takes for
consumption when the prJBe of paddy is, say,
Rs. 60 per maund, he will have to return 3
maunds of paddy at the harvest time when the
price will come down to, say, Rs. 20 per
maund. In the process, he pays an interest rate
of anything between 200 per cent and above
in actual life.

SHRI N. G. RANGA (Andhra Pra. desh):
In which State?

SHRI HARSH DEO MALAVIYA: It is a
general survey covering the whole of India.

SHRI N. G. RANGA: That is a wrong
information.

SHRI HARSH DEO MALAVIYA: It may
be a little less or a little more. But there is no
doubt whatsoever, Rangaji, that what he pays
it twice or thrice the loan which he gets. It is
called consumption loan.

In the Approach Paper to the Fifth Five-
Year Plan, it is stated: "Economic
Development in the last two decades has
resulted in all round increase in per capita
income. The proportion of the poor defined as
those below a basic minimum standard of
consumption, has slightly come down. Yet the
absolute number of people below the poverty
line today is as large as it was two decades
ago. And these people living in abject poverty
constitute between two-fifths and one-half of
all Indian citizens." The Planning Com-
mission estimates that the share of the bottom
30 per cent of the population is only 13 46 per
cent of the total private consumption.

Now, Sir, these are the hard facts of our
life, to which we cannot shut our eyes. There
have been attempts all along in the entire
national movement, beginning mostly with
U.P., Andhra Pradesh and Some other States
when the Congress, leadership in tho pre-
Independence days was quite con*
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scious of the land problem. Immedi ately after
we got our independence, the Congress
Governments in different States took steps to
abolish landlordism. This was done. And along
with this, there was a programme to fix a
ceiling upon holdings. There was the Congress
Agrarian Reforms Committee under Dr. J. C.
Kumarappa. Our Rangaji was a member of that
committee. | had also the good fortune to be
associated with the committee. This committee
submitted a report and one of the most
important recommendations of this committee
took note of the state of the landless in India.
The vast majority of the population—I have
just now given the figures—is landless. So
apart from the abolition of intermediary
interests, apart from the abolition of landlords
between the State and the tiller—that was the
most important thing—the second most im-
portant thing was to put a ceiling upon land
holdings and distribute the surplus available to
those people who were landless or those people
who had one acre or two acres of land. The
committee estimated that at least 50 per cent of
the holdings in India were below two acres and
75 or 85 per cent of our holdings were
uneconomic, an economic holding being a
holding which is good enough to support a
family of five persons. Only seven percent of
the holdings were above 10 acres, and they
were considered to be substantial cultivators.
Then, there were huge landlords. There was
circumvention of law, there was splitting of
holdings, and many things. There was a
programme to fix a ceiling upon holdings.
Now, what happened to this law? Land ceiling
was a measure of far-reaching consequences.
The implementation of the ceiling laws in the
States has yielded so far only 10 lakh acres.
The ceiling laws were haltingly implemented.
The surplus land available in the country
exceeds 43 million acres. The calculation was
that we should get at least 43 million acres. We
got only 10 lakh acres. The official estimate
prepared by the previous Government put the
figure of surplus
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land at 48 lakh acres. The operational land in
the country being 400 million acres, the land
distributed forms a mere 0.2 per cent of the
total cultivable land. So our ceiling laws were
reduced to a farce. Our expectation was that
we would be able to get 48 lakh acres. But we
got only 0.2 per cent of the total cultivable
land. So we have utterly failed. ( Therefore,
the condition of landlessness, the condition of
poverty, the hunger for land continues. This is
one aspect. Now | will try to place before you
the question of bonded labour. It is
unfortunate that our Governments did not give
attention to the question of bonded labour all
these years. But under the 20-point
programme, concentrated attention was given
to the question of bonded labour. In this
House, on the 2nd December, in reply to a
question this Government gave the following
answer:

The latest available information about the
number of bonded labourers identified, freed
and rehabilitated as ok October 31, 1977 is as
follows:

In Andhra Pradesh, the total number of
persons identified as bonded labour was
1,2.98: all of them were freed, but only 698
persons were rehabilitated.

In Bihar, identified—2,562; freed— 2,301;
rehabilitated -613.

Guijarat: identified—42. It is a lie. Freed.—
42; rehabilitated—42.

Karnataka: identified—64.0(H):
64,000, rehabilitated -only 4,663.

freed —

Orissa:  identified—614;  freed—373;
rehabilitated—303. Sir, | will not fake much
of your time.

Rajasthan: identified—6,185; freed —
5.583: rehabilitated—2.496.

U.P.: identified—19,242; freed—19,243
rehabilitated 12,805.

Now, the total is; identified—99,195;
freed—98,101; rehabilitated— 24,207.
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These figures are wrong and false. To imagine
that there are only 42 agricultural labourers in
Guijarat is a travesty of facts, and, it is obvious
that our Governments, whether of the .Janata
Party variety or even of the Congress variety,
have not given due (Mention which is needed
to the question of bonded labour.

Now remains the question, of Hari-
ians, the problem of Harijans. Their
poverty remains. In the field of pea
sant indebtedness we have been a big

zero. The Central Banking Enquiry
Committee—the famous Enquiry Com
mittee®—in 1931 under the British
regime, which went into the question
whether  the volume of agricultural
indebtedness  was  increasing or de
creasing, said, there was a .general

consensus of opinion that the volume
was increasing. A British civilian in
the Punjab, Mr. M. L. Darling

Fraaterer (s ITRAR MIA)
WY ATGET X 1 AT HOT AR F AT

SHRI' _HARSH DEO MALAVIYA:
o gw&T M I M. M. L
Darling estimated the total agricultural
debt in 1921 as between Rs. 500 and
Rs. 550 crores. In 1935 Mr. F. J.
Thomas estimated it at Rs. 1500 crores,
and in 1937 it came to Rs. 1800 crores. And
today their indebtedness is somewhere
around— differences exist of course—Rs.
5000 to Rs. 7000 crores. So what | want
to point out is that Harijan problem is
basically a problem of rural poverty and the
solution to this problem lies in redistribution
of land. And in this respect the policy of the
Janata Government is very disastrous. In
their economic policy they have said that
they want a minimum of 25 acres
floor limit; that is. no one should have less
than 2.5 acres. This is a policy which is a
kulak policy, because if you sive 2.5 acres, if
you put that as  the minimum limit,  then
you have to eject lakhs and lakhs of those
who are cultivating just half an acre or
one
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acre. They have, to realise that the basic thing
is the land hunger of the people; it is the land
hunger whiefc has to be satisfied. Only then
the peasant will get a sense of possession; the
peasant will get a sense of initia-live. But
unfortunately today the biggest ideologue of
the Janata Party on its kisan front is
Chaudhuwr' Charan Singh. Chaudhuri Charan
Singh is nothing but a kulak par excellence. In
the big rally which was organised yesterday
there were no Harijans, no poor peasants; there
were only rich peasants and kulaks brought
from all round....

SHRI N. G. RANGA: | don't think that is
fair.

SHRI HARSH DEO MALAVIYA: You
may not think so. It is not necessary that you
should believe everything 1 say.

« The point is this. If the
problem of Harijans has to be solved, it has
to be solved on the basis of land reforms.  And
for this first of all you have to satisfy the land
hunger of the peasants. And for this it is
necessary to have village committees;
village committees comprising
representatives, of the village. They are there
today, but what is happening in these com-
mittees is this.  On these committees are put
the rich peasants, the upper, class peasants,
and the poor Harijans who live in the village are
far out of the village—the mariyas—and they
are not put there. Therefore, the first
thing you should have is land implementation
committees in different villages on the basis of
proper representation with special
attention being given to those who are
agricultural labourers, those who belong to
lower castes. Those people must get a sense of
possession, because in this country, as it s
today, wealth counts.  And when a man gets
a holding, even the punditji goes to his house
and gets his dakshina.

5.00 P.M.

So. Sir,, this is No. 1. No. 2-is
that it should be realised—and |
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Charan Singh will never realise.because be is
very much op-posed to it—that unless the
uneconomic holdings—the over-whelming
majority of oar holdings are uneconomic—are
krought under co-operative farming and
unless we take to co-operative farming...

SHRI N. G. RANGA: No, no.

SHRI HARSH DEO MALAVIYA: It need
not necessarily be joint farming. It can be
multipurpose’ co-operative...

SHRI N. G. RANGA: Service co-
operatives.

SHRI HARSH DEO MALAVIYA: It is
multipurpose also. It can be credit co-
operative also and if possible we should have
co-operative cultivation. We should have in
different villages and certain blocks machine
or tractor stations where we should have
machines, tractors, good seeds and agricultural
advisers so that the people of the area can take
advantage of these facilities. Unless we do all
these, these problems will not be solved.
Therefore, my appeal to the Government,
especially to the idealogue of their party, Shri
Charan Singh, is that he should revise his
opinion on the land question. Then he will
quite agree with the suggestions that we in the
Congress have been making all these years.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): We will now take up the next
item.

wt §FA(R G : MITIAE -
AT WY, FT TH UL T AT AE |

SHRI N. H. KUMBHARE (Maha
rashtra): You have not called us from this
side. | will not take much time.. .

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): Under the rules, we have to
take up the next item.

the country

ot werne T : TF A K% 6%
A AT T X EW grow R W
APET §
SHRI N. H. KUMBHARE: Under the rules,
5 o'clock is the limit. But five-minutes will not

make much difference | will not' take more
than five minutes.

o wEqATE VI : 97 AW A
arfeat, difagr <=0 &
THE VICE-CHAIRMAN (SHRI

SHYAM LAL YADAYV): Please resume
your seat-----------

SHRI N. H. KUMBHARE: This is a non-
official day. I. want to make a submission. ...

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): Both of you may take your
seats. We will pass-on to the next item.

Sl ®ETATY T ;I WL H AT
AT WHT 2 ¥AT WAT WERW ATH
FOH FT RTATHA 31 7
SHRI' N. H. KUMBHARE: Sir, this

is a non-official day. Therefore, | may
be allowed just five minutes. | want
your ruling--------

Ht ®EUArE W : AT HEEg A
F7H FT wreATHA fremen ?
THE VICE-CHAIRMAN (SHRI SHYAM

LAL YADAYV): Under the rules, we cannot
doit.

= weqATd W : (FH 5 & HWaIT
A frar s e ?

SHRI N. H. KUMBHARE: My submission
is this. This is a non-official' day and,
therefore, precedence should be given to the
non-official business. I am only requesting
you to give me five minutes. If precedence is
not given to non-official work, it will be
tantamount to encroachment on our rights. |
would like to have only five minutes. This will
not make much; difference.
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o weaw Tw cHqw @y fw
25 FTATCHAANMF AAT A A2 E . ..

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): Let me reply ito his point of
order. Nothing of what Shri Kalp Nath Rai
says will go on record....

Shri Kalp Nath Rai continued to speak.)

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Under the rules, the
discussion will conclude at 5 P.M. This is
applicable to any non-official day also. The
House had already agreed to take up the next
time rat 5 o'clock. Therefore, we are passing
on to the next item.

SHRI N. H. KUMBHARE: My submission
is....

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): You are a senior Member
and you know the rules. The Law Minister.

(Shri Kalp Nath Rai continued to speak.)

THE SUPREME COURT (NUMBER
OF JUDGES) AMENDMENT BILL,
1977

THE MINISTER OF LAW, JUSTICE
AND COMPANY  AFFAIRS (SHRI
SHANTI BHUSHAN): Sir, | beg to move:

"That the Bill further to amend the
Supreme Court (Number of Judges) Act,
1956, as passed by the Lok Sabha, be taken
into consideration."

(Shri kalp Nath Rai continued to speak.)

Iqaqraa (st vam A qEE) -
FeqATa ST, W TA WA qg9 St |
Hq W1 FG A E § ag T8 fwar Jw
R

[Shri Kalp Nath Rai  Continued to
speak.)
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SHRI MOHAMMAD YUNUS SALEEM
(Andhra Pradesh): Sir, on a point of
information_____

(Interruptions)

SHRI N. H. KUMBHARE (Maharashtra):
Sir, we can have five or ten minutes more
because this is noa-official business....
(Interruptions)... By this time | would have
finished my speech. You should not have
allowed him (Interruptions).

(Shri Kalp Nath Rai continued to speak)

WY T T it o (HETIE ) 3y

AATET ST, WO UF HAEF 7 | A

| 97 g T HAET TEH FAT 92T &,
THfET ¥aq #Taag g37 femr oy #
qEA 2159 431 & for s w@ar g o

IaaAEas (H mm AE aET ) ¢

T AT AT AT AU FOAFT
A3 & A0 Azzw faar o9 qwr
wafay & wow swr Fw e a8
FLHFATE |

SHRI MOHAMMAD YUNUS
SALEEM,; Sir, on a point of information.

SHRI N. H. KUMBHARE: Sir, already we
have taken ten minutes and
that time could have been given to me.

(Interruptions)

SHRI MOHAMMAD YUNUS
SALEEM: Sir. I'want to know front the
Chair. . .

(Interruptions) (Shri Kalp Nath

Rai continued to

speak.) SHRI N. H.
KUMBHARE: Sir, he is speaking still.
Already we have take* ten minutes and |
could have been given that time.

SHRI MOHAMMAD YUNUS SALEEKk.
Sir, you are very well aware that with regard
to Private Members' business. ...

(Interruptions)
(Shri Kalp Nath Rai  continued to
speak.)
SHRI SHANTI BHUSHAN: Sir, my task

was already very light.-.because this Bill is a
very simple Bill and



